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Order with SlgDature 

	

djourned to 9.2.1995.9 	 . 	 '- 

di ourned to 16.2.1 995 at request. 

v 

	

MEMEER (D ±TRAT .LVE) 	 J9 
With the c1sent of the parties 

r JC 
adjourned to 15.3.1995. 	

. 

EIiMINITRITlVE) 

djourned to 22.3.1995 at pequest. 
q3/ ) 

N1BR /\1J'J.'RAT Iv1) 

In view of the serious contest 

with regard to the status of the 

petitioner as the iega 7ie . 

wife of the deceased railway servant, 	 . 

and in view, of the limited scope of 	 H 03) 
enquiry before the Tribunal, it 

only be appropriate to direct the 	

V petitioner to obtain a declaration 

of her status as the wife of the 	 +1 

deceased railway 4. 

with these observations and 	 1) 
airecions the petiion is dispysed of. 
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